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Hon'ble Mr, Justice v. S. Malimath -

A3 the judgment has since been conplied with, as
submitted by the counsel appearing on both sides, these
proceedings are dropped. It Is obvious that necessary
corrections have to be made and formal orders passed
pr onptly.

{ P- T. Th iruvengadam ) C
Member (a) ( Ve Se Malimath )

Chair man


